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ORDERS OF THE TRIBUNAL

.59
It ¢ Ferhbmitieal La S P-C Qcqu, Qwrxul‘

Gtmosl {or Uhi pekitiown Lt plaseling w |
Wen cone one Comblole md (s wmaller moy ha .
Comnel  fon Ll hekiHowdr . BRn Aol Bone s
O Rhort CCLQQAWMM~ -{Fm_, Cu\( WT\T (b W&Qﬂw
v \iews 1 s pentect lo IL5-99 a) @ Pa/r#-fmmop
malle o be lawon wp euen ol @l remce %

b nesl Conemgel feom elluv Lea We frorlbon
e - WM iterewm orelon. ‘*0 Contbme WU ke .

I

s -C&‘;t’&t’j@\:q q |

_ )"——\ ~
leomﬁw( ))

Order dated 11-5-99,

Heard Mr.P,C,ACharya,learned counsel
for the Applicant and Shri A.K.BoOse,learned Sr. |
Standing Counsel appearing for the Respondents,
Hearing in this matter is concluded and orders
are reserved, Learned counsel for the petitioner
wants to file written note of submission with
copy to other side.,Let the matter be listed under

the heading '170 BE MENTIONED' on 14-5-1999,
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